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referred to in my earlier statement
and other State Laws appertaining to

the ports of Cochin, Madras and Cal-
cutta are void.
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There was no attempt or intenticu
to confuse the House as alleged by
the Member and the Constitutional
position as understood by me was in-
dicated in the House. However, a
writ petition has since been filed in
the Bombay High Court by Shri Piloo
Modi and others wherein the Maha-
rashira Government's Reclamation
Scheme has been challenged on
several grounds. Among these are the
ground that secticas 294 and 295 of
the Maharashtra Land Revenue Code
are ultra vires and contrary to the
provisions of the Bombay Port Trust
Act, 1879. It has further been averred
by the petitioners that large part of
the area covered by the reclamation
scheme is submerged in the water
even at the low water-mark and
vests in the Union, State of Maha-
rashtra having no right to deal with
the same. As the factual as well as
the constitutional and ligal aspects
of the Backbay Reclamation Scheme
have since become sub judice, it
would not be proper to have a dis-
scussion with respect thereto in the
House.

Shri Madhu Limaye has also stated
that apart from reclamation project
in Bombay, there must have been
encroachments on lands within the

other major ports, wiz, Calcutta,
Cochin and Madras. This matter
concerns the Ministry of Shipping

and *Tranasport, which have adminis-
trative control over all the major
ports.

13.13 hrs.
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REPORTS INCIDENTS IN CATAIN DEeLHI
UNIVERSITY COLLEGES ON THE EVE OF
UNION ELECTIONS

SHRI PRIYA RANJAN DAS
MUNSHI (Calcutta-South): I should
like to inform you and elso get a
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statement through you from the
Ministry of Home Affairs, Almost all

Members are aware that 9th August
is a great day in the history of our
freedom movement. The Youth Con-
gress Organisation and the National
Students Union propose to organise a
rally on 9th August tomorrow. Delhi
Universily Students Union elections
are going to be held. Unfortunately
today morning an incident took place,
Brij Mohan ohaiya, m candidate for
the Delhi Students Union sponsored
by the National Students Uni¢u and
the Indian Youth Congress and
Rangarajan Kumaramangalam son of
the late Kumaramangalam went to
the DAV college at 4.30 i1 the morn-
ing. For the last ten days they could
not campaign there and paste a single
poster. The Vidyarthi Parishad and
RSS criminals attacked them when
they went there.... (Interrutions).
It can be enquired into by any depart-
ment.

it greer fagrdt Aot () -
HEAA WZET , A OTAZ FTE AST
g gL AR aT ¥R 2 TR aEt #8
wEAr ZAT W A A gd
A7 39§ frw Frarw g, agAmw
TFL FF 7@ & | wfav wqvaar afaw
# s ww f6T wEtA ¥ oar

gRTI #T 3T AEF A I TR
fear @3y 9w mRT @I
ST @Fa g 7 femrdt afmr oamr

T &5 WrE o () 7
gag WE T A% A P OF 4 W
; 7

I

SHRI PRIYA RANJAN DAS
MUNSI: There were 10 armed people
with lathis. completely drunk.

MR. SPEAKER:
in thig motion,
University’'.

You have
“Incident in

said
Delhi

SHR1 ATAL BIHARI VAJPAYEE:
This is politically motivated.
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MR. SPEAKER: Don't make it a
question of party.

g W ()
1 o gfuw & qofewfal ¥ oF
wehT & wrq womeer fear ok 9w
wt & T gt

SHRI PRIYA RANJAN DAS
MUNSI: Don't say nousense,
MR. SPEAKER: You have men-

tioned these incidents, If there has
been a breach of the peace, you can
make a statement. But who is re-
sponsible for it, will be a matter for
investigation. Why should you im-
pute motives to certain people?

SHRI PRIYA RANJAN DAS
MUNSI: 1 took them to the hospital
ad 1 know. The candidate himself
was stabbed. The President of the

organisation was stabbed.* Students
did not stab the boy. Outside
criminals have done it. It happen-

ed in Owmania University also, (In-

terruptions).

ot wrw fagrdt  wrodelt:  wemw
Y, AT ATIT WTR ATECE ) ¥4T
WY aET § 17 A & WHA A Ay
Y &R ! A AaEen Ienfaan
gfaf@r Mo s &1 Iembmr
gfefady & v W FW ogwr @,
JHET ATAATAAT GTE HIE T RgAT
o7 T W WM WA 7% AW 9,
foq TaH FETWTATOT iR & WTCo
TQHo THo AN §, BTE H1E A IA&T
wre fear |

AT e 7 @y ¢ (sTHem)
AR A HA A IATH T GA T |
gn Wiy £ fF fe=ht w wfwr
@ WA gAr ey 3 ¥ '
g1 s wd W wew Bl W g
arr 8, Wi ag et W et e |,
oY 39 & farers w¥ Ay §HT T1fgg
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afew fer i ¥ @ o< & wrdy
T wwife ¥ dfw 8 g
IR w ywrfae v & forg fa o
T | M AT BT 7 §F w0
wF qLr WY HTA AT G

MR. SPEAKER: I am not going to
allow anything more on this,

Mr. Das Munsi, so long as this is
under investigation, this reference to
any party or individuals should be
deleted. I may inform Shri Vayalar
Ravi that I have put in hig name
because he has given notice. But
only the first man is allowed to speak,
and not others,

SHRI VAYALAR RAVI (Chiray-
inkil): I want to make only one sub-
mission. I am not accusing® any-
body. (Interruptions). My only request
is maintain law and order in Delhi
because of the elections. Sir, a direc-
tion should be given to the Home
Minister to maintain law and order,
because )

-t
Shri Atal Bihari Vajpayee.*

13.21 hrs.

FINANCE (No. 2) BILL, 1974—contd.

SHRI SEZHIYAN (Kumbakonam):
Sir, a8 I was submitting yesterday....

MR. SPEAKER: It so happened
that yesterday when we were seized
of it, we had to pass on to some other
subject. Now walsp it is time to
adjourn. Why not finish it now?

SHRI SEZHIYAN: It may take
some time, because it is a very im-
portant subject,

MR. SPEAKER: If it is going to
take only a few minutes, we can
finish it now.

*Expunged as ordered by the Chair.



